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" Res-ondentTs)

'he a~=1icatiion has

h c.___eM ’ﬁi cj\‘f’t ‘_Aévocate/

&éﬁ#::iﬁ==ﬂﬁaﬁ£— Unoer section 19 5f the Adninistrative

been Shbmluteﬁ to the Tribunal by

iribunal Act, 1985 and the same has been scrutinised with

reference to the noints mentioned in the cheei
. ®

Light of the provisions in the Administrative Tribunal

list in the

(Procedure) zules 1287,

ine Arplication is in order and may be listed for

Admission On . ‘ -
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11.

. Eave leginle conies of

¢

tne annexure duly T€:;>
attes ed teen filed. :
12. Hasz the appl icant exhaustegd a2ll avaitlable remidies, ‘ﬁ:>
: . | . |
‘13. :fas the Index orf documents . been filed, ang. %;ﬁ:> '
pagination done:ErOWerly. - o
: | ‘
4. Has the declaration as reguired by iten Ko, .7 of
Ioim, T hesn mada, .
. N ‘1
157+ Have ra. Ju_xu numoer of envelooa (file size)
Learneg lqu Addreses of the resnondents been fileq,
16, la; Laobnar tnc relief COU&Ht I0r, arise out of
single cause of action,
() Hhether,any interin relief ig Uraveo Lor, \JL\
17, 11 case an MA for cang donation of dejdv in flled -_—
i3 it sucierted by oan aJLlﬂﬂv11 oFi Lne appl deant i
18. fechier thils cage he hearec oy single sench.” \f;>
L ™
19, « UV Clher-peine -
20. Hecult of the ccrutiny with indt
clerk.,
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' No. of applicants e i Ko of Respondents:;L

Subject ‘ 9#@& o g Der:artment ;.,,., . @Q @

arplication been fileq, 5\
4, shether all the Necessary Farties are imsleade 2d, é;\
‘5. wihether Znglish translaticon of document's in a
-._—-—-..__\

: language other than inglish or -iindi been filed. .
6. Is the avnlication L0l in time , {See Section 21) ‘7;§>
7. Has the Vakalatnama,/Memo of A\reranﬁe,nuthorlbatlon j§{5>

been fiieq. '
8. It the arliecation maintainability,
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Dairey No, [kré%;:L\

keport in tbe scrutiny of A ‘plication,
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Ag,g;gIZ}{Q{:: A vate of Presentation,

P:esented by
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Applicant (5)
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Nature of grievancen““ég%{%}ﬁgffﬁéz_{%},E; é f

1. Is the,aw’71cac1on 1n the nromner form
(__Qumﬁag coplete set: in naier books
form in two compilations., ) '

2. + Uhether Name, descrintion and alaressei of all tﬁgf;;>
Partied bezn L”rnlcqem in the cause title;

3. (a)Has the aprlication been faly sizned ang ver1f1ed.‘{é> -
(b} wa - the cornies bheen X auly 51gpb? “éf\> T

(c)'Have sufficient number of conies oF the

(LJ;‘S 2l 141 -]-84 or U/i‘iu 8 etC. ) ‘g
9. Is the application aécompained IR0/ 00, for B. 50 - \<(

10. Has the Impugned orders Orlﬂlnal Aulv attested ‘\6f>
. legitable copy been filed,
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that the awﬂlié;ﬁt i 7 wl;h':ﬁ o e 7
’ K ko i a s entitled to receive full .
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TN THE HONOURABPLE CENTRAL ADMINETRATIVE TRIBUMAL
HYDERARAD BENCH . AT HYDERARAD

0. a.Ne. B Oar 1997
Bert yoeaney o : ’
K- M Ay kyd RAD . ApBlicants
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THE CHIEF POST MASTER GENCRAL,
ALF. CTRCLE, WYDERABAD AND 3 OTHERS

Fesparchert s

STATEMEMT _SHOWING THE EVEMTS LM CHRONOLOGTCAL, ORDER

wn om e mw am e s em mn wm e e cme e wmt vam wan em e e WM e see v e - o wme W mea

&1, Date Particulars of svents Page No.

s,
slsel

e, Feb, 964 The reapomcdernt Posteal Despraretinertl. shompoed : [4
syt of HERA to Applicants

The  Spedicant was allotted Suarters  in o 25
PN

0L,

. , -
M5, Mareh 94 The Resporwent Pastal Department revised f)
bl prate of HRA w.oe, . 03/91

(e
J

MG, Maroh R4 W le paying  arveasds  of MRA @t b
raviced  rates, e rastondent Postal
Departpent deductaed HRA already pald Lo
tive Applisant till 0L/24 '

e, Q}NIC)'C( Aeplicant osve raepresentation . ST

) B r—
A, N5-07-25%  This Hon'ble Tritnrwl cdeliverad Judoment 5 JS
A 0L AL No, G795

7. :50 F7k%6 g L Loant PV e prespre e bat Lon te- AN
Resspporicherts o, 2

6

mgu 18 (35 Firet Respondent directed the B-Z2 00 pay H é;
MRA  orly te the aeplicants. I O.A No.,
&7 /95 in obediencs to bhe Judgement In
0.4 No, A7/a5
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i TN THE MONOURABLE CENTRAL ADMINSTRATIVE TRISUNAL
HYDHERARAD BEMCH AT HYDERARAD

‘ 0. AL Ne, §C af 1997 .
st K- m A Ikys  RAS Sl (<10 albyhiger oo el LR

(ﬁaﬂ}‘Fkﬁy“nﬁﬂfngTé);9@3f~(TfﬁfBL 2 -C .\ Plrom , (4 \EIptiiotoed
ﬂéo@rﬂt)‘);?"?éf,@t‘dc:"(_ Tl 20 purar Byolinatoal,

Thes degmription of the applicant s the same as glven above in the

cause bitle and the wsdadreszs Tor service of summons and robices on the

1
i

Al Leamt s that of Bis conreael
Mi=. FP.N.A. Chr-istian
Sholsare Mokast
5. Satish Morobae
Advaocates :
103173 (T Floor) J
Em%tijr&&dmmllY
Sereziaricier@iac
arc
11 CHIEF POST MASTER GEMERAL, AP CIRCLE HYDERABAD-1

2V SHUPERINTENDENT OF FOST QFFICE, _
SANGAREDDY DIVISION, SANGAREDDY-E0OZ Q01 -

2Y POST MASTER, SANGAREDDY M. 0. 50% 001

4) THE SENTOR MAMAGER, ESTATE, 8HEL, ,
EAMACHANDRPLUIEAM, HYDERABRAD-3Z f

Respmorciernt &
Thus de@mribtioh af the respendents Ds e sane an glven above in
e emuge Title snd adeesss feors sepwvics of  summorns aned matices om hhe

Pasmorncents s bhe same as given above in bhe cause title.

N 1

&




_f‘

N

The  area Lo which the applicant fa merving the Department s Pot  ad

G lowar  one and aipee 1t is Gdifficulit to aaet  accommnodat Lon I e

priviate Mouses with mém&éaﬁwy aminitiss, bhe applicant A omsked tiee
suthorities of the BHEL Eirough hie personal oral sand wreL b ber peauests
for allotment of @ cpaarter to him @ﬁiﬁﬁymﬁht of n&m@%ﬁﬁwy montidy rent
te e paid by hime The pespondent postesl department  has e 1 ey
prascprieg et

ppgs agebor it ias of BHEL Feapr @l lotmert of  ousrterd tew tbwe

X Or bhe  persuation  of Thee

o liocamts nor Peﬁommémdﬁd s
anpnpn LA ot e wuthorities  of Pres BHEL @llotted  hdwm the ETRY Tl WiE
N

beomripeg WO, EZJ%JDEi" L. . A sopy  of  The saiel Allobtment  letter
ot ﬁS";;:f7( %fia filed Perewith ﬁ% Arnexure~T to  this 0.4, The
spelicart submits that he secured the sald accommodation by Mis cdirect
pfforts  and  not theouab any aseslstarnce and hmlﬁ o ‘th@ pesmoncent
postal  deparhment amel bhat he iz divectly pay ik the rent whvicts  is
called "Limwhmﬁ e t@ Ple BHEL svmrey montitn @ e th@ axtant  Rules
i foras, A oopy of tThe pacaint evidemasing thﬁ‘paym&ﬂf of Renl by b
amsl ieant  odirectly to the BEEL. s filed herewith se Annexure-TL b
Flis O.A, 1) The mnpliﬁﬁﬁt submits that e, baing @ praz g L e @mpiﬁye&
ot i fasmoncent Fostal Pompeartment,  is entitled for payment of  House
ﬁﬁnt Al dlovaEmos by b ﬁ&ﬁnmndemt Featal Department. T elioibility
@ondiﬁiaﬁ £ ﬁwawal‘wf Megss Remt Allowasnce ooy le e Gesermment
Sepaarta 1e combeollecd by Papa-5 (o) of the mﬁnﬁitimmé.ﬁpw e clawal
of the House Rent Allowancs given in jﬁaujf?@§MU€ éQQQ¥A¥M?¢Cr¢ad5'é$
fallows o 1

) A Goverpment servant ehall mobt e et it led to MRA, 3T

ik
St

e mlaren Govl, aceommnodat Lon allotted prgep e f s Lo

Capother Govertiment menpeth 3

R A g
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Hefahe resides {n sccommodation allobtted to  Mis/her

13

parernts/ son/ daushter by the  Central Goverrment,

Stabe  Government, an autonomous Public  Undeetaking
‘ ]

ce SemieGovt, Organization such  as Municipsality,

Port Truast, Mationalised Bank, LIC of Trnodis, ste.

~

His wife/her hosharnd bas been allotbed acoommocsstion

) at the  same stabt{om by the  Central  Govt., what e
et @ autoromous Publio Unosrtadking or Semi-
Gevt ., Organisation swueh as Manicisality, Port Trust,

ates, whetner  he/ahe resides) separbely in
|
1

L1} ‘

accommocat Lo rertecd Pyl i/ e,

113) The applicant submits that he s neither sharing the Government
aoessmmectat Lomy sl Lotted rervk Frees Lo any obber Goverrment sarvants poe
1

persicimg Ir oamn soconmodab ion allotbed o his mmwentaL LAl T dauahters

Sy oAy Cenrtral Governmemnasnt o State Goverment  or Abonomogs Boody .,

Pumlie  dplertasking ot from arny Govervmert  Organisastlion  such  as

Al b

Mamicimality, Pt Trast, Matiorasl Lz Danks, : Livt T rsurance
Corparat 3o af  Incdia and further his wife hmé Fo s @l lothed
aeserommectat Lom et bhe station ot which e is wmrkiﬁgu; The  avplicant
submibts bhat in view of the above, he s Tuliy ertitiled  to  receive

e eyt e Moaase Rent Al Lowanoce ., The appdicomt was b&iﬂg paiad HMOR.VA.

. I{ '
b il E%CrfﬁiTc?fm LBt euriously Lt wes stopped Trom . !P?g?;f%m/ .

- A
P ' 2 ! . .
ard Tl eespondent postal department s continudng: the  stoppage  of

eyt af Meaggss Rent Al lowasthoe To bthe agpplicart everr as on dabe., T

o 1 cant furtier  respaectfully submits Ukt inl March T34 - the

rezpordernt  Fostal  Department was pleassed bo extend  the benefit  of
arbitlement of House Rent Allowancs at the rete ab which it iz paid to

T employess  working  im bhe oity of Wyderasbad to the emplovees

working in Remachandrasoream w.e, . March "91 and as sucl the el icant
pecsame 2liaibhle for the bemefit of Mouse Remb Allowshecs gt the revised
|

B
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rate from the soaid date. Ard while paying the arraaﬁa of revised House
Rept  Allowancs  in the menth of March 384,  the respondant  Postal
autiheritiss  deducted all the arrears of House Rent allowance already
paid  to the applicant from ..)T@;?f%!...., L he daye he omcuﬁied tive
BHEL Guarters till January 'S4, Theretfors, tive amp;icant has not been
paicd Rhis House Rembt Allowancs from the time he occupied the Quarters.
The applicant submits that the amount of arrears;wayabl@ te him  is
Re !6/fﬁ$?¥@?... cgloulated  feom _J;i{?fﬁj...... to Eiéggi:;%e. A
Caleulation Memo showing the arrsars payable te him is  filed as
AﬁnequEwIII to this O.A. The aoplicant submits that agarieved by the
action of the Respmpdent Pestnl Department, he gave 2 representation
clated .E;[J/ﬁik;. (Annexure-IV]) to the respondent . postal  department,
lavtt: e peanendent  postal authorities did not congider nis

arpliantion.

iv) . The eapplicants submit the certain similarly placsed employees
approached  Tthis Hon’blé Tribunal for redressal éf similar grievance
through the O.A.No. 67/95 and this Hoﬁ’ble Tribunal by its Judgment
dated 05-07-96  was pleased to allow the said OLA. holding tﬁat the
applicants  in O.A.No, 67/85 are entitled for House Rent Allowance,
svanthough they are ccocupyng the Quarters belonging to BMEL. A Copy of
e  said  orders passed by thiz Hon'ble Bench in 0OLA.No.67/9% dated
N5-07-96 (s Tfiled herewith as Anmexure-V,  The applicant furthen

peatestfully  submits bthat after the sald judament was preafiaunced by

this Hon’ble Tribunal, e Applicant  ave  anothet e sentat Lon

dated .EiQ:f?..Zé {Arrexures-Vl  &HFFr to the respondent  Fostal)
Autiorities  bringing the seld Judament to the notice of  the Secontd
, R -

¥
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Respondent, but the sald respondents did not glive any raply 5o far.,

The applicant submits that in fact th& Respondent Postal  authorities
euaht  te  have paid the House Rent sllowance to ﬁhe applicant  even
without  waitirg for  the representation after tﬁe Judigement dated
OE-Q7-96 was p#ondﬁnced. Bt unfortunately they dit not choose to  do
s, The.apnlicant supmite that the first respondent éddre&sed a letter
dated 11-0%-936 (}ﬁhexura~VIf)) to the Second Respondent in  the said
0.A. to implement the Judgment in QA0 No. 67/95 te the applicants  in
fle  said O.A. only. By the action of the first reapondent, | the
arplicant  is  put  to monitory loss resultimg in vieolationm of his
constitutional right guaranteed under Articleuémm A of ‘constitution
nf  Thdia. The applicant further submits that by the first respandent
Mot paying the applicant his HRA and paying the same to the applicants

in D.A. No. 6&7/95, his fundamental right to equality before Lay &S

eraslrined  in Articles 14 & 16 of Constitution of India are being

violated., The saspplicant $ﬁbmits that the action of the respondent
postal  authorities is illeoal, unlawful, opposed to Rule-d (c) of
Rules governing the payment of HRA to tha employees‘and apposed to the
Prifncicles of natural  justice and opposed to  the  Judgment dgated
NR-~-07-96 of this Hon'ble Tribunel d@livefed in 0.A.No. 672796, opposed
to  Articles 14,16 and 300 A of constitution of India,. Hence the OUA,

ar bthe following amongst other,

a) That the apslicant iz fully entitled for the House Rent Allowancea

BMe ar emploves of the Respopdent department.

v~

P T
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Tiat  the Rule-5 (o) relating o the ¢mnditimﬁﬁ;for easeal of HEA
Fere mo apelication to the cirounstances LAtk w@imh LA BTN (LTS W R 1R L
wan @b iobted the muﬂrtawﬁ pargiers e moﬁtrol mf-ith prasporcient s
Ferpr with=-roleimg  the  MHouse fRent ALlowarnce byi e first  Thees

el s

:
Trat  bthe  first theee respordsmt authorities otight to  have  Séean
Piat the Guarters @llotted to the applicant cwas  done on the
parsugtion  of the appliocasnt Without any m&&i&téﬁﬂﬁ ard elp Trom
e Respondent Postal Departeent. o

i

1
That  the aoplicant is directly paying the rent which 1s  oslled

e Fee' bo b BHEL.

Trmt  The  first threees respondernts ouobt To have  soeen that  this

|
et e Tedbennal e ld that bthe s | emnts LN G"T"Nm" P95 Wwing are

similaety  placesd like the applioant are @mtitl@d ey Paeceive bR
Hewse  Rent Allowancs and as swash the applicant iz also  entitled

Fos Bl MWOR, A '

. s :
Trhat the first thres respondents ought To have pald the appl ioant
I
flae arrears of his MRA as well as the ourrent HRA  following  the
dudosmerts dated 57,86 in 0.AND. $7/85 Dy this Horn'ble Bench.

Otleer geouncs Wil e wreged at ke time of beearing thae OLA,
i
, i
Detalls of remedies extegsteoed

T meplicaot submlits bthat the aeplicant anpromehed The pasooncent

o
Peatal PDeapartment theough is repeaesetbation dated h£§/!Lﬁ3L{" o a e

ol

i
me amehion was Laken by the first raeospondent ﬁm* e . Tl ea T e,
[l

After  Tudgement  dated 57,96 was delivered in Q}AuMw" GF/a5, the

i

5 | ,....'.,-ET-/"--
I\F/ S
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ated . 3@ /7 / %’g . to

amel feant submitted anotber represerbation da
frber e renporicient which was forwardsd to the Fir&tlﬁéﬁﬁwﬁdﬁht wrich
e et ion was taken by bBle Responclent Postal B@w&rtmaﬁt on tive seid
prespresarrbation oo, Fop-ther by Letter  dabted  11.0%. 9% the fiprst
passondsrt made L olear that the benefit olaimed for I O.A.No, &7/35
wers being Implemented in respect of the aoplicants in N.A. No,  6&7/95
only. Theey g, theesefors, consteained o amquamﬁ this Hon'ble

T il

1

A Mubber ot wr&vimu&lg Filed ar poarncding with any otber court

True  spplicant further declares thab he bas not peeviously  filed

Ay sl icat Lo, Writ  Patitiorn or Suit or any O obher  proceecdinogs

pagrapeeling e matter ln reszpect of whickh thdis apelication  has been

merdes et e arry ool o ary obher suthority or amy'm&hmr respyczty of L
Tribunal  Por oany sockooapelication, Weit Petition or Sult  is  pending

Meafore ary of breem,

7)) Relief soggnt o

T view  of the facts memtionsd Im Faraed abhowves, e apelicant
Prave ek tive Hon'bile Tribunal may be plessed o Dass oan appeoptiate
Cre-edrer ooz l@medirg that the apelicant iz fully ertitied Lo reccive and be

Presendty ‘-
pats full MHRA O sven  curding his b&iﬁg)iﬁ wses gt fon of  the Quartoers
flea, ;lf7p,ﬁﬁ Lo din BREL towrshio under the comtrol of  the 4th

posmperydaet sl blvat the action of bhhe eaeseoonceevt Postal sutborities in

o Ff

A
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Mmoot paving  the  House Rent Allowance to the applicant as  illeval,
unlawful,  opposed to  the equality before Law =8 ensteined  wunder
Article 14 & 16 of Constitution of India amd éppm&ed=to Article-300 A
of Canstitution of India amd for issuing & cons&quantial direction to
the first theee respondents to pay the applicant forthwith the unpaid,

with-held talgle) precoveraed gHrrears of Houge  Rent Al lowanae

frcam "[TQSfo?!L»u.“ which works out to Rsm.ﬁadiﬁqu%-till tdspe—cteyira—ert’
f3 259 | r

arnd issue @ further direction to - pay him his House

Rent  Allowance in future regularly in his salary and pass auch  other )
Hl

arder or arders as this Hom’hle court deems £it and proper in the ards

of jJustice.

£)  Trberim relief, 3if any, praved fop i

Papding disposal of the sbove QUA., The Horm’ble Tribunal may  be
pleased to direct the first three respondents to mafyth& apelicant his
Harlge R@ﬁt Allowsmnce reaularly evary month and pay him the arrears of.
Heuss Remnt Allowance from the date be was stopped paying MRA and pass

aitehy othar Creder o Orders as this Hon’ Bble Court deems it and proper

i e ends of justice,

@)  Partisulars of the Bank Draft/Postal Order filed -
in pespeet of the Aoplication Foe o
O01. Name of the Bank on whdich H
drer
2. Damane Dreaft Moo :
(]} :
R R ¥

d
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03. Tndian Postal Order No.

T
ey
O

04. Nawe of the Tssuing P.O.

05. Date of Tssue aof P.O.

(O
D
Qx\)

06. Post Office at which payable

<
@\

Uy

o
—

-mmm

1) Tiist of enclasures
01. Vakalat 15 -
02. Application Fee of Rs. 50/"
03. Material papers \

{As detailed in Appendix - ‘'A‘' form)

VERTFICATION
- Nk . .
T, . o L. B’fr?g. .\{A.‘%Aﬁ). the applicant in the above 0.A.

hereby verify that the contents of Paras Nos. 1 to 4 are trae to
hest of our knhw]edge‘and Paras Nos.b to 9 are believed to be true

legal advice and that 'T have not suppressed any material facts.

&

Counsp1 for the App]1ranf

To

The Registrar -
Central Adminstrative Tribunal

Hyderabad Bench

Hyderabad

dao

the

on
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HYDERABAD BENCH AT HYDERABRAD
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wo o Applicant
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p
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A noecure 0 T

B Sy
BEARAT HEAVY ELECIRICALS LINITED. | wo-mv:mamsacize. 73Ry |
‘RAMACHANDRAPURAY :: RYDERABAD-32,|

t

(TOWNSBIP ADMINISTRATION) ;
ESTATE OFFICE - DATE! k3}573/ R

/

' ALIOTHENT ORDER,

!

.\ . . n ’ - -.4,»4_‘-,‘ . ARt S . o lr“j“ o - ’
s —'M _)‘/Z—-TLI‘ : T .
1 shri’s . Cun Koo _8taff No. b

: 7 . _ .

L

Designation: 525%hvaﬁ_, '7D¢pp. Code: .

nd;.ﬁ;eéiding;in'qdarfer No. " is hereby permitted by

IR E

the . EStateE'Offiéer, M/s Bharat Heavy_i Electricalé Limited, | 5

. EE : S PR b

ST . - _ A A

1 Ramachandrapuram, Hyderabad-530 032, to occupy Quarter No€;§7§;ZQP££151J .
: - : . S L : ' il -

TYpc_ . { ~on ox before’ L, &Sy . la will be known as!]- -~ ' -

— S [
iy A v

the service “occupqntllicencec'_and .he will be charged fixe&su

-y :

occupancy water angd congervancy charges per manimum applicable  at

.auch rates as may from time to time to be finxed by the Maunagement. -

W asnes S— |

\{ 2. The above guarter slhould be occupied within E} days
from the date of this order.. On' taking possession, the service
occupant must satisfy regar<ding the condition of the building and
wuat furnish receipt, with the list of inventories in duplicate,
duly signed by him, to the Estate Officer referred to.

3. The service occupant’ will he required to confirm to the
stipdlations. contained in the BEEL House Allotment Rules in |. \
force governing .the occlpation of Company's quarter and all other | ;
such rules/modifications/amendments laid down by the competent
.authority from. time 'to conme. | : - A

4. Should an occupant fail to give the due notice to the Estate
Officer of his intention .to vacate the building ag aforesaid, he
will be held'responeible for ali dariages shortages which may be |.
diBCovered- when the. building :is inspected by the Engineer'}
concerned subsequentsto its vacitionéénd~dn‘addiﬁibd'ue ewidl. bg'Ls
charged prescribed otcupancy charges in respect of the buildihﬁ"{

as applicable to commercial organisations until it is re-occupiad
by - ‘another allottee subject to a minimum recovery of one month's
Prescribed cccupancy charges’ as applicabie to cor.ercial

organisations. i

S

5. The service occupant shail not tamper with/dawage / remove or
put out of commission any of the fittings “fixtures and other .
J conveniences provided in the quarter. If éyything is found | ., ¢
-ﬂ tanpsred with/damaged/ put wut of comaxsgsion removed, necessary

recovery will be effected from the service/occupant as provided
for under the allotment rules in force., '

‘ - pITIO

—

A

i SN
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— —

A

5. Water aupply, Elactrxcxty chmrges will be recovered as per the

»
cHarges ‘to be flxed by the Company from time to tine. §\L
7. The occupant shall not tranafer/aaaign/aliunate or in any w&yz
part with the:intereats of benefits or privileges, if any granted
to him under the allotment rules and any breach of the terms ''and
=cond1t10na of. the allotment rules- shall ential termination - of
_aerv1ce occupancy forthwith, -
“8. The service occupant must contact the Mandal Revenue Officer
for the issue of a Ration Card after getting  an occupancy -
- <cert1flcate from the Estate Office. : N
:9. Whlle taklng the allotment, you Eﬁst be prbﬂant with your Lock !
‘and key. - _ L . t» i'
"-10 The occdpant should not reéar a garden oan the TERRACE by E
' artxflclally creatxng a place by dumplng earth or any other meana.
ll.f:You are requested to communicate xnu[ H_lllqgﬂ“ﬁ. %foﬁf
. y:]occupation within four days; falling which the quotmuut will Dbe
‘.7]cancelled. , ] . L
iz.n;The allottee of the Company quarter would be allowed to takéﬁ
posession ofa;the same on production of a certificate from -“the:
authorities f~ of Transport Arrangements. department (Bus pass .
section) to the effect that the indlv1dual has surrendered the Bus'
pass, ‘if he¢1a,avalllng the Company's subsidised transport and if
he 13 not avalllng the same a certificate to that effect. .
e G R Ve
- DI - 7 ; |
. | / ay/
h/ _ _
o o ESTATE oﬂ*/fc T
DAY : &yt [gfaaga =
S B - ' f-. : T R Vs 9 A HATHAW
_l"‘ Ko S, QT (rgr.‘::‘_ Ui neger (Estate)
N IEE o Lot ""I'”f'.:’-. ;) TAIE-32
r BHEL, .1, cerabed 32.
h ! - '
- """' ; BT -1 ; - '
o Staff. No._ {rna ' '
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PRSI

- o s T

CALCULAZIUN FEMO OF axREARS OF HRA PAYABLE TU THE APPLICANT

>

R S S S RIS o Taneene oF
Pay From , TO Months HRA HRA .- o hr
s ey e i W T e e S S R | ettt anianotihen P‘i—-—-oﬁ-ﬂw"q--'r'———-o-m—-ﬂ--— -—-n----———-—
. l@uo | [~seae |32 3 SN s T b Sed
X \ 5 o] | { i 4:"‘3’“53*6@“«-“
o, g0 |1-19% afjrg2] 22— 280 1 ) O
5. lggo (1193 20293 | 12~ | 2&° 00 O
L. 1600 [ 1S B2y 12 2K 2000
5. lte2o |1 198 311229 [~ - O 2600
6. |leuo |16 [BriSE] 12 250 - %000
- j660 -l e [3rD S 1A 280 WwAYS
9. Lo -‘ | | R
\
T 10 .
_____________ .L._-.......__...._....,-..___-._..‘_-._.M_,_-.._.-.,_._._-,-,,._,..’..,_...__.,
| potal HRAS (6.,950/—
rotal HRA 3 wa%JO/»-
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' BHEL gro Gpoyernment

ﬁQ/Ln74erMEi§l

o Datet -1~ 94

" K. Manikrao | ‘ o

Postman o _ J
Ramachandrapuram H.E. _ i
Hyderabad -

The Superintendent of POS
Sangereddy Divisfien

- Sangoreddy - 502 001 -

Sub!: Request for grant cf BRA - Raquest - Reg,
a | siw | | |
X respectfully sugnit that the autborities of BUEL

gaying zents €tc. %o the authorities of PHEL ps per their
emand Notice every month. :

I submit thet I was paid BRA upto Vamuery "94. The

of House Hent Allowance on pur with the employees working in
Hyderabad City to the employees working fm Remachandrepurem also
durlnﬁﬂ_areh "94. Byt curtously I have not beem paid t% House
Rent Allowsnce from Februsry ’91 on the plea that the BHEL

s gre Government ers and therefore I am mot entitled
to House Rent Allowsnce. The amount of HRA already paid to me -
iz also recovered from my selary from the date of sllotment |
of ters to nme. | é

1 respectfully supmit that though the Gusrters of
ers, we have been allotted vy the
BIEL authorities on cur request snd mot at ths instence mf
or request of the Foatal Department snd therefore we are

‘Paying rent and other charges to the BHEL guthorities as par :

their demand Notice and we have not been allotted some freely
¥ithout any rent or the CGuarters are mot provided by the
Postal Department to me, |

I, therefore, request to kindly pay me the Bouyse
Rent Allowance ever&zonth togethar with my ralary to meat
the demard of the BHEL authorities for payment of rent emd
also kindly repay me the already recovered smount xw towards
H.-ReAe from the date of allotment of Guartsrs to me,

#n early action is solicited, o

Thanking you Sy,

Postal Depertment was pleased to extend the benefit of entitlement

...

: . have gllotted Suartersz to me on applicotion and X have been | |
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. Annexure N/ :

o
[ YA
v “Hl“‘;'

) o : 4
. foA Vit o
- : . L e 10 i. " lf’
| 105 Gy Faede
"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: IIYDERADAUYORACH: dﬁiuf.rffﬂmkﬁ
» AT HYDERABAD . o ARAD TS
e nY - T e .

ORIGINAL APPLICATION NO.67 of .1905

]

DATE OF ORDER: 5 July, 1996 .
~ ‘ .
: BETWEEN:

1. SWARUPA S.KATLAPARYLNI,
2. M.THANGAM,

3. M.N,.REDDY,

4. CH.RAMA KRISHNA RAO, ‘ N
"5. NJAMBATAN, o e
o .

7

8

. G.SATYANARAYANA, ’ S J LT e 7
. M.VENKATESWARA RAO, - ‘ R Ty '
. M.M_APPA, ‘ ‘ T
9, M.SANGAIAN, ‘ : e e
10. M.MALLESWARA RAO, : o
11. MOHD. KHAJA GUAJIUDDIN,
12. K.RAMA KRISHNA,
¥ . 13. D.KASAIAH

P and
1. The Sr.Superintendent, . o ‘ S a .
Ttelegraph UTraffic, T P A
) Warangal Divisgion, : I
\\ ' Hanmakonda 5006 001, : ) ‘ .

* 2. The Chief General Manager,
Telecom, A.P, (lReptg. Union of India),
Hyderahad 500 001,

3. The Sr.Manager,; Estate,
BHEL, Ramachandrapuram,
Hyderabhad 500 012, .+ RESPONDENTS

COUNSEL FOR THE APPLICANTS: Shri C.SURYANARAYANA -

“1© .COUNSEL FOR TIIE RESPONDENTS: Mr NV Ramana, ADDL.CGSC

i

CORAM B , : 3

- ‘
HON'BLE SHRI R,LRANCARAJAN, MEMBER (AUW?%!STRATIVE)

JUDCEMENT

(AS PER HON'DLE SHRI ‘R.RANGARAJIAN, MEMBER (ADMINISTRATIVE)
Heard Shri C.Suryanarayana, ;Ioarnmd counsel for

‘the applicants and Shri V.RHJUSWHFd.HHD repregenting Shri




'N,V.Ramana, learned standing counsel for the respondents. .

are indicated at Annexure A-7. 'The applicant No.B8 has been

1394.

. g

: : AN

2. There are 13 applicantsa in this OA-who are working

; a T
in the Telegraph Qffice at BHEL, Ramachandra Puram,
l-':fﬂ . . H !
Hyderahad. ~The dates of joining of the applicants 1 to 10

relieved on 23.8.084 on traonsfer to Sadashivapet. | ?he“

,

applicants 11 and 12 &re working there since July 1994 = = 77

whiile Uhe opplicent 14 haao beon worklng mlnge Qotobev,

.

3. The applicant 10 is the Assistant Superintendent,’
Telegraph Traffic and all of them were provided with

quarters in the BHEL Township and date of occupation was on

'yurious dates between 1992-94,  The abpljcnntrlo had signed

the letter dated 22.6.94.addressed to the Estate Olficer,
ﬁbwnsﬁig Administratien, BHEL to the éffect that he will
bay the licence fee at 10% of hia Basic pay'and CCA and
also aarced to forego the Honse Renr AMllowance - admjzsible
to him as ber tﬂn extant ruvles and "occupy the quarter
allotted to him in BIEL Township, Ramachandrapuram. It is

stated that the ‘other abplicﬂnta had not given any such

undertaking. R-3 by his letter No.REF;HY:TA:£0:94 dated

. ‘- hin'l
ZU.V.Uﬂ/UnH.Uﬂ {Annceruie A=) addresocd (o R=l ruqucu\mJJLO

give details of the euployees dccupying houses at BUEL

Townvhip.  The details were supplied to him by R-2 by hiu
letter No.B-1/94-95 dated 24.8.94 (Annexure A-d}., Para I

cf the letter is rélevunt which rvip as below:
1

“House rvent allowance is being drawn and

paid to the Cofflcials. bue to the

\ " .




'-‘).'._ll"__,' .-fee on pay, I/R and CCh,. The BHEL '

following reasons the quarters were not

‘allotted according to the eligible type,

the: BHEL authoiity for recovery. of 'HRA

ar'ld-. they have charged only 10% licence

‘]ii._ﬁ authority is not chargins as per central
o Goyefnmént rules. ﬂﬂﬁ?} otficials are.
paying the rent charged by BHEL

vt hor 1 L on privaoloely, Hewrs  HRA gould o
not be recovered from the pay bills.® :

A . 3 AR

£

A fu"rther‘ clarification WGas asku(}\ tor Ly R=1 vide letter .

'"5 -

‘”‘No L"“ 17/RFA/94-95/081 dated 2, 51 (Annexure A-5) to know

:.whether HRA paid to the officials occupying house in;the
£‘BHEL“Township is to be stopped and whether the HRA payment
i."alread; made should be recovered from them or not. To this

T c;arification;‘ R-2 . informed R-1 by the impugned letter

\ CHGPAC/ TP/ Gen ) /9472 duted 27.11.94 (mmmuru A=G} that the

'Hoccupants .. of .the quarters in BHEL Township,

Ramachandrdpuzam are not entitled to “Rﬂ(ﬁ[wf S(C) of the

_condltlons for drawing of Hﬁﬂ under 'R SR Part v (HRA &

.‘CCA) sxnce DULL is a Governmcnt ot lndia.undertaking and

T

b

further a dlrectlon was also issued tolrecover the HRA

already pald to the officials  occupying houses at  BHEL

- . . !

7Town5hip., :-Recovery1 of the URA already pusid was also.
ordered by Lhe 1mpugnod letter dated 4.12,94 (Annexure A7).
: As a- consequence of the above letturs, payment of HRA tov

5the‘monU1 ot December 1994 has been stopped and recovery

';féf_the HRA - payment made earlier was ordered from the month

‘

Y

of Jan‘unry 1995 an per tha details given in FPava 4.6 of 1he

OA" ’7 -T‘ |

o~
v

the oftlcinla emoluments wero suppliaed to ' .

;
i
i




e

4. : Aggrieved by the above, this OA has been filed for.

A7) read with the letter dated 23.11.94 (Annexure A-6}: and

‘the excess HRA alleged to have been made earlier.

setting aside the impugued orders dated 4.12,94 Anne}urc

- for conéequéntial direction to continue the payment of HRA

from the date it was stopped and stoppage of recovery of

"N The maln content lon of the oppliicanta in thia Ok

is that" the Telecom Department has not allotted nor did it

"allot- those duarters to its employees according to its own

rules. Even allotment order does not indicate that the

Department had allotted the quarnfPrs but it is allotted
|

directly to the applicants by BHEL management. The -

-applicants are paying licence fee and other charges direct

"to the BHEL authorities. When the quarter is allotted by

the Government of India undgrrnﬁi”ga (BHEL is one among-
tﬁem) the quarter allotted cannﬁﬁl be deemed to be a
Government quarter and hence the applicants are not
disentitledlfor_payment,oﬁ HRA, |

6. A reply has been filed in this connection
resistipg the prayer. The reply states that in term%Aof
Qovt- of india 0.M.No.12034(1)/8B2-Pol.111 dated_10.44§5land
24.4.87 (Annexure R~II of the -reply),‘ grant of HRA is
BUSjeCt to Ceftain conditions unde; which' Governument

servants occupying Govt. accommodation ate not eligible tor

HRA.  Since the quarters provided by BHEL are Govr.

Quarters, and the applicants who are Covt. servants are in

occupation of the Govt. accommodation they are not eligible.

tor HIA,

N




7. The' main controversy now is whelther the guarters
in 0cqupation‘io£ the applicants ab BHEL Township can in:
'saiq ﬁo be the Govt. gccommddation- for the .purposel of
admissibility of HRA to the applicants.
| '
-ﬁt The law in this conneétion has been analysed fre-~
the va;ibus citations and 1L was hqlh in 0.A.NO.94G 4
decided today that "the law laid down in this connection is
| that the “accommddation provided ,to the’ Govt. servants
directly by the autonomous corporation/undertakings by the
direct effdrt of the allottees cannot be construed asg
accommodation- provided by the GCovt. lDepartﬁent and also
'cgnnot be treated as accommodiation prochréd through tﬁg
k!étive cassistance  and  help of the concerned. Govr.
Departmeht.' Under ‘the above circumstances, the GCovt.
. servanls are eﬂtitled.tor HAL Tho converse is that it the
. \brcommoddtion is either provided- by tLhe Govt. or through

whion - and help, the

~their active assitance, coopery
‘ ' 1

accommodation .is to be treated as the one provided by the

Govt. and such allottees are disentitled for HRA,"

9. The  case has to be looked\from the law as laid
’éown above.  : In para 3 of the jﬁ&ttcr to:the Aszsistant

Superintendent (TTr), ‘Telegraph Office, R.C.Puram vide
letter No.dq}Lcd supta dated 21.0.91 [(Annexure 4) which is
extracted .in Para '3 above it is stated that.the HIRA could

not be recovered for recascns stated in Lhat  pava. 1o 1w

also submitted by the learnced counsel for the applicant o

<

- b

—2(




that the lxcence fee has becn pa1d dtrTct by the applicants

N 3

themselves_ and the“‘quarLe;s wut(ﬂﬁtﬂ>Lained by their

purauation with the BIEL authdrities and  the bills for

collectlon of licence fee will prove LhaL ‘the billing for

payment Qf_llcence fee etc. 1is dlrectly doue by the BHEL

;{@nd sent’ to the. allottee and not _through the Te lecom

Departmenk.

10.. ~ The reSpoﬁdeutsl thbugh-‘ﬂtulcd. that the quartevdy
were alidpféd ‘through E the 'effofts of the. Telecom
Dupdrtméﬂﬁ, o evﬂdenée,Lo'LhnL etruct ﬂn@ been enclosed to
the OA. Reply also is silont in‘rcgérd to the various
@fforts taken. by the Depantment for gettlng the quarters

{
S llotted for Lhelr stafl working in BlIEL Township.

S 1. - .;n view of the above submissions, without any
\reiiable proofl on eitheu side, iU isAnot pussible to cowe
to‘ﬁ cdnclusive decigion,wheiher-houses in BHEL were given
to the applicants‘herein'direct or it is allotted through
| the DepuerenL. . Iﬁ ordér' to ascertain the faétual
'posxtlon, Registry was dlrectedwby the ‘order dated d9.aﬂ'6
to gpt‘necessary‘details as above by addressing a letter to
the Director, BHEL.‘.In pursuanéé of the above directions,
Registry addreséed lerter No.CAT/HYD/Judl./On.6§/95_datnd

6.3.96 to the Director, BHUEL, Ramathandraburam. The Seniort
. . . LY

Mansger {Estate), BT hhad _rcpﬂiud Lhat Jetter wvidwe

reference No.HRY/TA/ED/96 dated 26.3.960. For the sake of

clarity, the contents of the letter are produced below:

"with reference to your ;detler cited

alhove, the * information e4s  turnished
[ _

S e R




U N I Ry e

L e B
{4; % - hereunder as reguested by you.

. . . »
A e N .
- .
PO .

IR - Quarters owneod by Lharat lleavy

1 ;‘ Electrical are allotted to the applicants

of Telegraph Department on rnqir request

and duly recommended by the department. |

List of enpoloyees staying in the . |
BHEL quarters is enclosed for your

s information." '
N S iR
) B . N 1

v N : . ‘
The enclosure showing the Telegraph fﬁpnrtment empoloyees

staying .in the company quarters is alszo attached to that

letter. It has been clearly stated in the above letter
that the quarters owned ‘by BHEL are allotted to 'thg

- 1

applicants of Telegraph Department on their request after

, ‘ o
getting recommended by the Department. The above reply

sirws that the request waa macde by the enployees only‘nnd
N Y )

not by the Telecom Degpartment. The quarters were allotted

to the ecwployees on their request and hence they ace tb be

f

\&reated as principal allottees. The recommendations by, the

. !
- DoT are only to identify the employees belonging to Telecom

Department and to stand as a surely in case the empl&yees
allotted: with the gquarterys fails to pay licence fee and

other charges. Hence the Telecom Department can be treated

only as a proforma allottee for the purpose of surcty and

. . .
they have. no. hand . in allotment of quarters to the

i;bplicgnts}hereiﬁ. Frdm'Lhe above. analysisg it'trans$ireﬂ
that the app]icunts.goﬁ‘qdarters allotted to them on &hnjr
Jrgquesf{ obqupied those.quqrerters and_baid-rental ch%rgna
Qifecglf to BHSL. Evcﬁ in the list attached to the letter
dated ?§f3.96, nowhiere it is stated tﬂut the Departwment ya#

1




St
v

alT@%tﬁd Aanavtere apd thayt 1 Anediter e e reallotted Lo 0
. ,
“Zhe applicants. Thé Anpnexure shows th' name of the o
allottees as the applicants and also the date of their :
occupatian  of those guarters. It .= 'cnnﬁra Lo the :
. allotment letter issued by VSP Lo the applicanta in OA
945/94.  VSP has shown one of the .officials of the . . .

4 ‘ : A
Mepartment by designation as an allortee and thereafter the

yuarters wWeore treaollolled o e nppllvnan tn that OGN,

there 18 cleuar indicntioﬁ in regard ﬁo the re-allotment of | "Vj
gquarters by Lhe‘[m:unt Deprar Lment t{h appliqnntﬂ in QA

945/94 as per the allotment order. 1n the prgugnt cane, no

allotment order has been enclosed and é;en the annexure to

the letter of DIEL shows the dppllcants as alloﬁtqes and o
Q@uherc it is stated th?t the deparm%qt was allo{tgq the

quarﬁers. first and then rea1.'lc,atumni‘?::I wag done to the

applicahts‘“in‘ this OA later. A perusnl of the Demand

\\Notlce No. AA/IIISC/EST REV/1994 dated 1. 12.94 (Enclosure 1

to the written argument of applicants) issued by BHEL

’

clearly shows ‘that it':was‘ directly vuddressed' to . the

applicants! and cash receipt for - the ;demand .was iassued

directly by BHEL to the allottees -as can _be _agen' from

L

Enc¢losvre -I1. In view of the above documents it can be

reasonably concluded that the quartets: in BHEL Township

v vere allotted to the applicants h@reinldirect]y.by the BINL
authorltles and no suSStantial assitance or help or

: cooperatlon was extended by the Hopaxrmou1nl authorities in

i i

getting the  quarters for their employeeb:hcaGQUdttpred in

BHEL Township.

4 - “ a K - }//,/’/h
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- X , . ‘ '
lz.'ﬂ From the above dicussions, there can be no doubt

the mind of anybody that the quarters in the BHEL

Township were allotted .toO the individual employeen

directly. Hence, it has to be held that the‘applicants

were provided with the quarters from the: Government of |

India Undertaking’ viz, BHEL directly without activef?

?éssiténce and help from the Department of Télecom. In view

of thue law lald duwn on Tid leated  tn para B pupra ‘the

applicants are entitled for 'IRA.

1

- 1

13. ° In the result, the following direction is given:-

iy

rry. mnplicaents are entitled for HRA ewvan thoooth:
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L nae resumption of ¢he payment. of BRA in purspanct of
Lie nrder. Tiwe dCr conplianoe fiy wayment 0f HTYEART 1L K
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“The Superintendent off POS
. Sangareddy Division
Sangareddy -~ 502 001

Bidr, .
- " Suba Graht of‘HRA ~ Reg.

The authoritlies of BHEL have alloted a quarter

to me on my application and T have been paying rent etc.
as per BHEL's demand notlces. _ R

I am not being paiﬁ the HRA on the plea that
BHEL Quarters are Ggvt. Quarters and therefore, I am not
ntitled to the. payment of. HRA,

In view of the order dte 5.7, 96 in OA No. 67
of 1995 filed by SWAROOPA S. KATLAPARTY & 12 OTHERS

: agaiﬂst THE SR.SUPCERINTENDENT OF TELEGRAFH TRAFFIC

HANAMKONDA AND 2 OTHERS, I am entitled to payment of
HRA by the Departnent. I therefore, request you kindly
to apply the princ1ples laid down in the said order

te 5.7, 95 and take actlon to grant me HRA with effect
from the date of my joining at Ramachandrapuram P. Ous
BHEL or from the date from which HRA entiltlement is

.fdeclared for Ramachanerapuram Staff. I request fpr early

’f&?ouruble action._ ' R

|
‘
1
|
1
[,
]
1
|

”T,BHEL Tewnship f _ Names3

Ramgchandrapuram HE Offices -
Datmz Bo T-4b

‘Be pleased to consider,

Yours falthfully,

Designation: 2N

14 M(M/\,. [‘ij/.)n)ﬂ

“ i s e - 5‘""“!2( L

gtd,PuA&Ah-}LE
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'fzj_rhb elecom District Hanaqer
<1 Usangareddy District: - - -

fSth July, 1996 in O.A.: ho. 67 eﬁalQSS filed by omt..Swarupa

2. In this regard. 1 am. airected to state "that the
. Chief General Manager, Telecom, A?. Hyderabaa has decided
. to implement the Judgment of the ch'ble Trihunal to the

applicants only. As such. you are requested to take

p——

P f?bﬂf&uxe iy,
' 2 ;., o —~ ;l$1f*‘

c.o.;. T M.0.C.
DEPARTMLNT oF TLLECOMHUHI»A”IﬂhS z'ANnHRA ?ﬁADESﬂ CIRCLE
Office of the chief General Manager T91ecom. Hyderabad ~5001001

nated lt Hyﬁarabad the
7 11w09=1996 -

mo;-rap/ac/573/95 - J.ﬁﬂrﬁ,

]

‘,-'

1) The Senior Superintendent
Telegraph Traffic
0/0 M Telecom, Warangal ‘Area,
Hanumakonaa - JDG GSQ =S

2y .
Phowe

SANGARELDY = 502 080 . -a-wi P »

i

sub: pPayment, of HRA to Teleccm officiala
in occupatlon of BHEL Quartera -
Implementation’ of CAT ‘HMyderabad
Judgment in 0.A: NoW 67/95

o : e R e : ' ki
' ””—"-“ L N . - ) ...-.‘“ l. . -.'.‘-. ' ‘ o )

Kindly refer to C AJT.. Hyderabad Judgnent dated .

T —

s. Katlanarthi and 1? others to pay HRA and arrears.

immediatex necessary action to- camp&y with the Judgment

ta avoid contempt of CQurt/Legal complicaticns.

t . ‘

3. ~ Receipt of_this letter may be acknowledged and

compliance reported.

Sd/-
(BoVoR .. SE‘ttY)
Asst, General Manager (Legal)
0/0 the C.G.M., Tblecom, A.P. Circle

L Lo tmAm e

o




3. The applicant in OA 617/87 is a Class IV employee.
He is occupying the quarter No.219/H in BHEL Township under

the control of R-4,

4, The applicant in OA 618/27 1is Postal Assitant
occupying the gquarter No.270/H in BHEL Township under the
centrol of R-4. )

i
5. The applicant in OA 619/97 is Postman occupying

guarter Nc.280/G in BHEL Township under the control of R-4.

6. Thg applicant in O0A 620G/9%7 is Postman occupying
the guarter No.277/H in BHEL Township under the control of

R-4,

7. The applicant in OA 621/27 is Mail Oversear
occupying the quarter Neo.203/G in BHEL township under the

control of R-4.

8. : The applicant in OA 622/%97 is a class IV employee
occupying quarter No.270/G in BHEL Township under the

control of R-4.

2. The applicant in OA 6€23/97 is Postman occupying

guarter No.268/D in BHEL township under the control of R-4.

10. The applicant in OA 624/97 is Postman occupying
the gquarter No.293/H in BHEL Township undeﬂ the control of

R-4.

11. A1l the applicants were denied House Rent

Allowance on'the pretext that the quarters occupied by them




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD

ORIGINAL-APPLICATION-NOs: 616:-617p-618r-61 r~6297—62l:
6221“6231’624 of -

vy, DATE-OF - ORDERJ‘ngth Kay,-1997

BETWEEN:
D.NAGAIAH .. APPLICANT IN OA 616/97
N.GANESH o APPLICANT IN OA& 617/97

.BRAHMA REDDY . , .. APPLICANT IN OR 618/97
S.K.DAWOOD R .. APPLICANT IN Q& 619/97
K.MANIKYA RAO .. APPLICANT IN OA 620/97
G.VIDYA SAGAR .. APPLICANT IN OA 621/97
K.NARAYANA . .. APPLICANT IN OA 622/97
B.NARASIMHA REDDY .. BRPPLICANT IN Ok 623/97
A.SIDDULU .. APPLICANT IN OA €24/97

AND

1. The Chief Postmaster General,
A.P.Circle, Hyderabad-1,

2. The Superintendent of Post Offices,
Sangareddy Division, Sangareddy 502001,

3. The Post Master,
Sancareddy H.O. 502001,

4. The Senior Manager, Estate,

B.H.E.L, Ramachandrapuram,
Hyderabad-32. .. RESPONDENTS IN ALL THE O&as

COUNSEL FOR THE APPLICANTS: Mr. P.N.A,.CHRISTIAN
COUNSEL FOR THE RESPONDENTS:Mr.NR DEVARAJ, Sr.CGSC

CORAM:

HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)

ORPER

ORAL ORDER (PER HON'BLE SKERI R.RANGARAJAN, MEMBER (ADNMN.)

Heard Mr.P.N.A.Christian, learned counsel for the
applicants and Mr.N.R.Devaraj, learned standing counsel for

the respondents in all the OAs.

2. The applicant in OA 616/97 is Postal Assitant and

he is occupying the quarter No.28%9/H in BHEL Township under

the control of R-4. ﬁl//”,,,/f
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one provided by the govt. and such
allottees are disentitled for HRA."

14. It is not necessary for this Tribunal to
scrutinise each and every case to adjudicate the
eligibility of the applicants in these OAs for the purpcse
of grant of HRA. The respondents should themselves analyse
each case on the basis of the law 1laid down by this
Tribunal and decide the issue in regard to admissibility of

the HRA to the applicants in all these OAs.

15. The learned counsel for the respondents submitted

that the cases will be analysed in accordance with the

norms extracted above and a final decision on each case '

will be taken.

16. In view of the above submission, we direct the

Post Master General, Hyderabad Region, Hyderabad to decide

the claim of the applicants for payment of House Rent .

silowance and also return the recovered arrears of HRA in

accordance with the above norms expeditiously.

17. All the OAs are disposed as above at the admission

stage itself. No order as to costs.
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are Government /Autonomous/Public Sector Undertaking

quarters. All the 9 OAs are filed praying for direction to

R-1 to pay them House Rent Allowance and the recovered
arrears of HRA from 1.2.91 or from the date they are

eligible for HRA.

12. The applicants rely on the Jjudgment of this
Tribunal in ©CA 67/95 decided on 5.7.96 to state that they
are eligible for House Rent Allowance though they are

cccupying the guarters allotted to them by BHEL.

13. This Tribunal had already laid down certain norms
for payment of HRA to those employees who are occﬁpying the
guarters belonging to Public Sector Undertakings, The

norms laid down in this connection read as follows:-

"The law in this connection has been
analyséd from the various citations and
it was held in 0.A.N0.945/94 decided
today that "the law 1laid down in this
connection is that the accommodation
providéd te the govt., servants directly
by the autonomous
corporaticn/undertakings by the direct
effort of the allottees cannot be
éonstrued as accommodation provided by
the govt. Department and also cannot be
treated as accommodation procured through
the active assistance and help of the
concerned govt. Department. Under the
above circumstances, the Govt. servants
are entitled for HRA. The converse is
that if the accommodation is either.
provided by the Govt. or through their
active assistance, cooperation and help,

the accommodation is to be treated as the

/
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